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O R D E R 
 

 

12.02.2018: This case has been listed at instance of the appellant M/s 

Eastern Plastix. Mr. Anshul Rawat, learned counsel appearing on behalf of the 

appellant submits that he has been instructed by the appellant to withdraw the 

appeal.  In the present case we had merely issued the notice and not heard any 

counsel for the respondents.  In view of prayer made, we allow the appellant to 

withdraw the appeal but without any liberty to challenge the same very 

impugned order in another appeal.  The appeal is dismissed as withdrawn.  No 

cost. 
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